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Central Administrative Tribunal 
Principal Bench, New Delhi 

 
 O.A. No. 3182/2019 
M.A.No. 1996/2020 
M.A. No. 963/2020 

 
Today this the 19th day of October, 2020 

 
Through video conferencing 

 
Hon’ble Mr. Pradeep Kumar, Member (A) 
 
1. A.I.R. & D.D. Technical Employees Association, 

 Post Box No. 736, New Delhi-110011 

 

 (Through its President, Mr. Anil Kumar Gupta, 

 Assistant Engineer, Group ‘B’,  

 S/o Sh. Ram Narayan Gupta working in Planning & 

 Development Unit, Directorate General: All India 

 Radio, aged 54 years, 9450395298, 

 

2. Mr Anil Kumar Gupta, Assistant Engineer, 

    Group ‘B’, S/o Sh. Ram Narayan Gupta, 

 Aged 54 years, # 9450395298, 

 R/o Flat No. 397, Ashirwas Apartment, DDA Flats, 

 Kondli Gharoli, Mayur Vihar Phase-III, New Delhi, 

 Working in Planning & Development Unit, 

 Directorate General; All India Radio, 

 Prasar Bharti, New Delhi      ………..Applicants 

 

(By Advocate: Mr. Vimal Rathi) 

 

Versus 

1. Union of India through 

The Secretary, 

Ministry of Information & Broadcasting, 

Govt. of India, A-Wing, 

Shastri Bhawan, New Delhi-110001 

 

2. Prasar Bharati Broadcasting Corporation, 

Through its Chief Executive Officer, 

Phase-III, Doordarshan Bhawan, 

Copernicus Marg, New Delhi-110001. 
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3. The Director General, 

All India Radio, Akashwani Bhawan, 

Parliament Street, New Delhi-110001 

 

4. The Director General, 

Doordarshan, Doordarshan Bhawan, 

Copernicus Marg, New Delhi-110001   ….Respondents 

 
(By Advocate: Mr. Ravi Kant Jain for respondent No.1. 
Mr. S.M.Arif for respondents No.2 to 4) 

 
 

ORDER (ORAL) 
 
       

 Shri Vimal Rathi, learned counsel appeared for the 

applicant. They have preferred this MA, seeking 

permission from the Court to withdraw the OA with 

liberty to file a better one.  

2.  Mr R K Jain, learned counsel appeared for 

respondent no. 1 and Mr S M Arif, learned counsel 

appeared for respondents no. 2 to 4. They submitted 

that they have no objection to this withdrawal request.  

3.  Heard. Permission is granted. OA stands 

dismissed as withdrawn with aforesaid liberty to file a 

better OA, as permissible in accordance with law. 

 

                                                       (Pradeep Kumar)                                                               
                  Member (A) 
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